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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

0.A.N0.862/96. Date of erder : 27/8,1996.
Betw?en
G.Prabhakar s Applicant

And

1. The Supdt. of Pezt Offices,
Warangal.

2. The Sub Divl. Inspecter (Posts},
Mahabeebabad.

3, The Directer ef Poétal Services,
Hyderabad Regien,
Hyderabad.

4, Sk, Jani Mia .o Respondenﬁs

Ceunsel fer the Applicant .+ Shri S.Ramakri

Ceunsgel fer the Respendents s Shri J.Satyana

ayana Murthy

for Shri Vv.Bhimanna, Addl. CGSC

CORAM

Hen'ble Shri Justice M.G.Cﬁauéhari H Vice-ChairEan

Hen'ble Shri H.Rajendra Prasad : Member(A{gg,
Order

X Per Hen'ble shri H.Rajendra Prasad : Member (A

~ Ceunsel for the applicant absent. Shri J.

Murthy fer Shri V.Bhimanna, Addl., CGSC present,

Ne.4 served.

2. The applicant was a candidate fer the pest

> X
Satyanarayana

Respendent

of EDBFM,

Sriramgiri EDBO, in Warangal Divisien., Since n

candidates

were gsponsered for the pest by the cencerned Efpleyment

Exchange in respense to the requisition ef Res

an epen netification was issued fer the same.

endent Ne,l,

In respense

te this, a tetal eof 1l candidates, including the present

applicant, effered themselves for the said pest. It is

conceded by the respondents that the applicant
secure highest marks at the matrieﬁlatieﬁkxamiL

all candidates fer the pest, b{jt his selectien

did indeed
atlen ameng

ceould net be
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agreed te en the greuné that he did net pessess a galeable

right ever the preperty the details ef which were submitted

by him alongwith his apslicatien. It was sole

basis and for this reasen that the candidature

ly en this
ef the

present applicant was ignered and ene ether candidate

(Respondent No.4) was selected feor appeintment

even theugh

he admittedly secured less marks at the matric&latien

examination in cemparisen te the present appli

3. The facts ef the case are straightforwaré

cant.

. The

gelection ef the applicant wasg denied on the sele greund

that he did net pessess a saleable right over
at the time of submissien ef his applicatien.
admitted by thef}éé@éﬁéﬂg%sthat the la@ﬁ was
of the applicant's father and the applicant wa
in possession of the preperty. That being se,

clear as te how he was censidered ineligibie £

the sreperty
It is

in the name
duly

it is net

©or the post

{despite having secured the highest marks at the matricula-

tion examinatien) en this greund alene. It is
that the applicant, as the legal heir te his f

full entitlement to‘a share in the said proper

4. It is stated that the applicant submitted
te Respondent Ne.3 i.e., the Directer of Posta
Hyderabad Regien, Hyderabad., The said authori

the Director ef Pestal Services, Hyderabad Reg

te be noted
ather, had
tY «

‘a petition
] Services,
ty 1.e.,

fon shall

dispese of the representation within 30 days ef receist

of a copy of this order keeping in view the pesition

indicated in the previeus paragraph, and convey her decisien

te the applicant sgon thereafter,

5. The O.A. i3 disposed of thus at the stage

Member ( Vice-C

‘Dated: 27.8,1996.
Dictated In Open Court,

of admission.

W&.ﬁ. AL

"( M.G.Chaudhari )
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1. The Superintendent of Fost Offices,

Warangal.

5. The Sub Divisional Inspector (Posts)

Mahabubnagar.

3, The Director of Postal Services,
Hyderabad Region, Hyderabad.

4, One copy to Mr.S.ramakrishna Rao, advocate, CAT.Hyd.

5, One copy t¢ Mr. V.Bhimanna, S€xfze Addl .CGSC.CAT . Hyd «

6., One copy to Library, CAT.Hyd.

7. One spare COpY e

pVEH.
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TYPED BY CHECKED BY

I COURT }r/
COMEAREL BY ' APEROVED BY

"IN THE CENTRAL ADMINISTRARIVE TRIBHIT.T

HYDERABAD BENCH ATHYDEELBAD

THE HON'BLE MR,JUSTICE M.G.CHAUDH:LRI
) ' VICE~-CHAIRMAN .

. r
AND -

T Iy : :‘“
THE HON'BLE MK.H.,RAJENDRA PRASAD:M(A) ¥

Dated: ) )- % -1996

ORBET ) JULGMENT

MOWR- AI/CCJ\-. NOO

in

T.E&-NO. (wop-
Admitted. and Interim Directddns
Issued,

Allowed.

Disposcd of with directions

Dismissed ak— &1LliuﬂAA&%4d

D&smlssed as withdrawn.

Dlsmlssed for Default. o
Ordered/Re jected. ‘!
o

No order as to costs. . /
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